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Office Note

Court Orders

Chis apphication 13
form and within time.
€. F. of Rs. 56

depo: ited vide
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17.2.95 Learned counsel Mr J,L.Sarkar

- met s el oo caem e

moves this application on behalf of

- = o e s e e b e

Or Ikram Hussain, a civilian officer
"now working as Chief Medical Officer,
:29 Assam Rifles, Kohima, Nagaland.-
'This application is against the order
:of transfer contained in Annexure-E

_ :to the application moving the appli=-

'.;?ant.From 29 AR to 13 AR, Learned Sr.’

“1C.G.5.,0 Mr S,Ali is present and

; :reqeives copy of this application.

{Heard counsel of the parties.

! ‘The grievance of the applicant

;is agalnst the transfer from 29 AR to

,13 AR, This appllcatlon has been

lSmeltth by the applicant only on

r16 2.95 during the pendency of dispose—

'of representation dated 23.1.95 i

submitted by him to the Respondent No . —

3. In this apx representation the

applicant has made his prayer for

reconsideration of the order of
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I ,trana?er aforesaid on the ground of
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children education, on the ground of
¢;ﬁis_healt@ and on the ground of his
construction of house as he is
’hearing retirement, On these grounds
“T"he had requested for posting to

; Dimapur and .Shillong. Alternatively,
~if that cannot be granted he may be
~reverted bécé to his parent depart-

ment i.e, Central Health Service and

'Mgfiihthen\he\gﬁpuld be retained in
<-the present posting in 29 AR, The
application has been filed during

1
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T
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1
1
R
' the pendency of his represéntation.
":“Tﬁégapplication id therefore disposed
: of with a directien-that the respon=-
' dents will dispose of the represen=
| tation dated 23.1.95 expeditiously.,
' The applicant is at liberty to
: approach this Tribunal again if he
- is aggrieved by the order. Pending
X /
.1 disposal of the representation by
. ' the respondents the implementation
H . . . .
1 of the transfer order vide Annexure-E
: insofar as it relates to the
t  applicant is stayed.
t; The application is disposed of
J' with the above direction.
;. Copy of this order may be
1+ furnished to the counsel of the
1
.
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. parties.
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An.appliCation under section 19 of the Administrative
'~ Tribunals Act, 1985,
Os A. No. 24 /1995
Dr. Ikram Hussain ) .
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' ’ ~Union of India & Ors..
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le - Particulars of the applicants

Dr. Ikram Hussain
Chief Medidal'&f%g?%%h officer ($-G2) .
29, Assam Rifles, Kohima,

Nagaland.

2 'Particularx of Respondents § .

1.l Union of India, , 7
through Secrétafy, Govte. of Zmdia
Department of Health, |
Ministry of Health &_Family,Welfére,

New Delhi,

2.. Director,General,
Govt. of Indié,
Department of Health
Undef the Ministry of Health and Family Welfare,

- New Delhi,

34 Director General,
Headquarter of'DirectOra;e General,
Assam Rifles,

Shillong-79300%.

3. - Particulars for which this application is made H

This application is made against the transfer and
posting order of the applicant from 29 Assam Rifles,
Kohima, Nagaland to Naginimara, 13 Assam Rifles,Nagalgnd

" and alsowith the prayer, either to accomoodate him to
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his choice place of posting or to revert to his

parént department qf health under tﬂé Govte of India,
Ministry of Health Servéces and Family Welfare as the .
term of Defence Service is over, long back in terms of
appointment order issued uder letter No. A.12025/97/
72-CHSIIX Govt. of India, Ministry of Health and

Family Planning dated 314141972,

4, Limitation 3

That the applicant declare that the application °
is within limitation prescribed under the Central

Administrative Tribunals Act, 1985,

S5e¢ Jhrisdiction:

That the applicant further declare that the

application is within Jurisdiction of this Hon'ble

Tribunal.
6o Facts of the case 3
1. That the appizsxizm applicant is a citigzen of

India as such he is entitled to all the brotection

and privileges guaranteed by’ the Constitmtion of India
The applicaht was appointed by the Govte of India
North East Frontier Agency admlnistratlon on 4th August,‘
1969 vide letter No, MED/M/30~ 69/9 dated 24,9, 69 on
ad-hoc basis ang posted at Tuensang, Nagaland in the
interest of public serv;ce under 8th Bateallon, Assam
Rifles, The service of the appllcant was regularlspd
vide Ministry of Health and Family Planning, Govt. of

India letter No, A~12025/97/72-CHS-II of 31,.1.1972
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Be it stated that there is a clause in the offer of
appointment letter in paragraph IX 1ndicat1ng the
liability of serving under the Defeﬁnce the relevant |
portion is quoted hereunder
" wjix, 8k He/She shall, if so required, be liable
to serve in any defence service or post connected
with the Defence of India for a period of
not less than 4 years’ including the period spent
on training, if any provided that (a) he/she
shall not be required to serve as aforesaid
after the expiry of ten years from the date of
appointment, (b) he/she shall not ordinarily be
‘required to serve as aforesaid after attaining

the age of 45_years;"

The applicant accepted the offér of appointment
and accordingly he is allowed to continue in 8th Battalion
of Assam’ Rifles 1n Tuensang, Nagaland till 31st JanuarV.
_1976 and thereafter the applicant was poeted to 7th
Battalion cf Assam'Rifles at Jairampur, Arunachal
”Pradesh; But on joining the Battalion the applicant was
sent to tne outpost called Changlang in Tirap District
of*Arunachal Pradesh and he spent there at about two
years. Again in September 1988’the.applicant was trane-
ferred and posted to x® a very difficult station at
Zunkeboto, Nagaland, where the applicant had to serﬁe
in some of the outposts attached to the Battalion in a
very interior places and mode of journey to some of the out-

posts were on foot onlys

ii. In the year 1982, the applicant was promoted to
the post of Sr. Medical Officer by the Ministry of
Health and Family Welfare vide their letter No, A.11018/

2/82-CHS-II dated 5.8,1982 without involving any change
) i
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of place of posting. In February, 1987 ‘the applicant

was posted to Delhi Administration in the Department

of Health vide Ministry of Héalth and Family Welfare

Letter No. A.22012/42/86-CHS-II of 19. 2.,1987 but due to

non-avallablllty of substitute the applicant could

not be relieved by the Director General, Assam Rifles

which was communicated to the Under Secretary to the

Govt. of India,‘Ministry of Health and Family Welfare,

~New Delhi vide letter under reference No., I.14015/30-

69/IH-15 AR/ME (A) dated 11.3,1987, The relevant portion

of the letter dated 11.3.1987 is quoted below @

Sir,.

4o

" I. 14015/30-69/IH-15 AR/ME(A) Dt. 11,3.1987

Under Secretary -

to the Govt. of India. "
Ministry of Health & Family Welfare
{Deptt. of Health)

.New Delh1¢

TRANSFER OF DR I HUSSAIN, SENIOR MEDICAL
OFFICER (CHS) FROM ASSAM RIFLES. -

I am directed to refer to your érder Noe. A 22012/
42/86-CHS IT dated 19th Feb 87 on the subject
noted above and tostate that it will not be
possible to release Dr. I Hussaln without a
suitable relief as the Force is facing acute

"vshortage of Medical Offlcers.

In this connection, it may also be mentioned that
ouft of 218 sanctioned posts of CHS doctors only
42 doctors includlng € SMOs are presently held

- by thls Force,

We have requesting the Ministry.time and again
- for posting of Medical Officers as per aumklarkkies

authrorisation but no improvement has been

. hoticed so far, .,

The defickéncy of Medical Officers for an
organisation located in difficult and remote

- areas is causing considerable health problems

to our troops and their families,
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5.  In view of the above it is regretted that no

doctors can be released until relief is provided,

Yours faithfully,
sd/- M.C. Bordoloi

C‘GOO.
for Director Geng Assam R&E" .

Thereafter the applicant had to continue to

vserVe under the Director General, Assam-Rifles and his

posting in the Delhi Adminiétration could not be

'implemented due to acuted shortage of Medical Offigers

‘in the Organisation of Director General, Assam Rifles.

Copies of the letter dated 19.2.1987 and 11.3.87

are enclosed as Annexure 'B' and *C!

" iii. That the applicant beg to state that due to his

posting in remofte areas throughout his service career,
the children of the applicant faced lot of educational
problems and deprived of better educational facilities.

In the year 1987, the appiicant requested the Biige

+ 8.Cs Katoch, the then DiGAﬁ; Hqg. Nagalénd Range (North),

Assam Rifles for his posting from Tuensang to 10 Assam,
Rifles, Mokokchung, Nagaland. Accordingly the applicant

was posted at MQkokchung in September 1987.

ive  That the applicant immdediately after postiné af

Mokokchung suffered a massive heart attack and brought ST

5 Air Force Héspital, Jorhat where he was admitted

fredan & — .- ' .
and was under medical for A8Bs¥%¥ 45 days. The applicant

was advised to stay where medical facilities are availablee
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SErimxxiEdiz Chief Medical Officer of the Central Health
Services, vide letter Noe_A.32012/1/8e-CHs;II dated
14th March, 1988 issued by the Ministry of Health and
family Welfare, Govt. of India, New Delhi and posted
the applicant in Delhi Administration of Ceptial Health
Setvioee. But the Headquarter of Director of General of
‘ Assam Rifles Ahas obtained the approval from the
Mlnistry of Health and Famlly Welfare for creation of
two posts of Chief Medical Officerg in the Assam Rifle
and also obtained the consent of the applieént to serve
the organisation of Assam Rifles., Thevapplicant_Was
at the relegant time recovered frgm massive heart. zkkadgkkx
attack and glven his consent considerlng acute shortage
of medical officers in the,organlsatlon of Assam Riflese.

& copy of the promotion order dated £%:4¢88

. S : © A

[

is enclosed as annexure ‘D',

vie Thet on‘completion of thtee Years at‘lb Assam
‘Rifle Mokokchung, Nagaland the appiicant was transferred
and posted.to‘a'newly raised Battalion with its Head-
quarter at Udaipur, Agartala which is veryzziom Agartala
and there was no family accommodation and there was
difficulty of eontinuation of education of applicahtds
children since the school and eolleges there.at Udaiﬁur
in Bengali medium, Therefote the applicant represented
for reconsideration of his posting but the authority.. ;-
did not consider his case of reposting. Fortﬁnately

after sometime the posting order of 23 Assam Rifles,

+ Udaipur was modified and the applicant transferred and
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posted to 29 Assam Rifles, Kohima, Nagéiand where
English medium schools aie_évailsble and mdeical

. facilities for the applicant is also available énd'
the applicaﬁt presently undef the.supervisionAof the
medical specialist NagaZ Hospital} Kohima and there
is also 154 General Hospital (Army) at Zakhama which
'is about 16 km. away from the unit where the applicant

is posted.

vii,. That the applicant‘unﬁnx is posted to 29 Assam
ﬁiflés, Kohima since 20th December, 1990 and serving

in this Battalion without any problems to his superiors

- and with thelr utmost satlsfaction but surprisingly

to Naginimara
the applicant is ‘now transferred and posted £v1de

'DGAR Slgnal No. A 1569 of 18 January 1995. Be it stated
that 13 Assam Rifles, Naglnimara is located in a very

~ interior place of-Nagaland where no medlcal facility
is w& mxxxa&xxxyxxx available which is required

for the applicant‘who kax is‘already'suffered a massive -

heart attack and now also ‘under regular medical check up.

Moreover, there is no edtcational facility for the

' chiidren of the applicant who are.st present'studyihg
in 5cﬁool.and college at Kohima. Thérefsre_thé present
transfer and postlng order date 18 1,1995 is going to
disturb the educational fac1lity of the chlldren of the
: applicant and.a—lso there 1s-rlsk for the applicant if
‘he csrriés out the a%oresaid order of transfer as he
is a heart patient; The.applicént immediately after
receipt of the transfer order dated518.1.95 submitted
a rsptésentatipn to the Director éenetal,-Heaaquarters

Directorate General of Assam Rifles, Shillong-11 on’

23.iol995'stating details of his problems and requested
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to transfer and post him either ARTC & S/26 Assam
%ifles. Dimaper or Headquartere of Directorate General
of ASSam'leles,,Shillong where the educational
Facilities as well as medical facilities are available
for the applicant. It is also requested in case the
appllcant cannot be accommodated in his choice p&aces
of pOStlng in that event the applicant may ‘be repatrlated

to his parent Department that is Central Health Services,

Ministry of Health and Family Welfare, New Delhi.

A copy of transfer'prder dated 18.1,1995 and

. L3

‘representation dated 23,1,95 are enclosed as Annexure

'E' and'F' respectively.

viii. That the applicant aleo entitled to cheice
statlon posting in terms of the Office Memorandum dated
14.12,1983 bearing No. 20014/383 EIV issued by the.
Govte. oOf India, Ministrf of Finance, Deptt. of Expendlture
New Delhi as he is settled w1th All India Transfer |

Llablllty.

ix. “That the applicant completed nearly 26 years
of service in the Defence Department although he
belongs to the Department of Central HealthFServices,

under the Govt. of India, Ministry of RamxkX Health and

Family Welfare and?there is not obligation or liability

on the part of the applicant to serve the Defence

‘Department therefore Directorate General of Assam

Rifles is liable to accommodate him to his choice place
of posting or to repatriate him to his parent departﬁent'
i.e. Central Health Services,Ministry of Health and

%amily Welfare, New'Delhi. The Hon'ble Tribunal be

£
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please%{ﬂirect the respondents either to accommodate

him to his places of choice stations or to repartriate
him to his parent Department i.e. in the Central\Health
Services under the Ministry of Health and Family Welfare,

New Delhi.

X Theta this application is made bonafide and for

the cause of Jjustice.

7. | Reliefs prayved for :

Under the facts and circumstances as stated above,

the applicant prayed for the following reliefs

1. Thet the respondents be directed to transfer
and post the applicant either at ARTC &B S
Dimapur or 26 Assam Rifles, Dimapur or
Headquarters, Directorate General of Assam
Rifles, Shillong.

or |

2. That the applicant be repatriate to his parent

Department i.e. Central Health Service, Ministry -

of Health and Family Welfare, New Delhi
or

3. That the respondents be directed to modify/
 cancel the transfer and posting order dated
18.,1.1995 and be allowed to continué to work
in thepresent pléce of posting at Kohima,

Nagaland (29 Assam Rifles),
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T-he above reliefs are prayed on the follouwing RNANRFX

amongst other 2

-GROUNDS -

1. For that the period of defence service in terms of
offer of appointment letter dated 31.1.92 is long back
over. N |

2. For that the applicant served nearly 26 years‘in the
defence, althrough there is objection to serve only about
10 years or upto the age of 45 years which is already over
long back. . 'j 

'3, For that the applicant is entlfled to choice station
po;ting in terms of office Memorandum dated 14.12.83.
ae' . For that'applicant is a heart patient and required
to stay in a place uhere medical facility is available,
5. For that the applicant served entlre perlod of his
service in the deFence department and now entitled to
choice place of posting,for educational facility of
chiidren.

6o For that the applicant could not be relieved on
his repatriation to his parent department i.e. Central
Health Service on tuo occasions due to .shortage of
Medical Officers in Assam Rifles. .

7. For that the represeﬁtation of the applicant is
recommended and foruarded to thé Headquarters, Director
General, Assam Rifles,~8hilloné, by D.;.G.,Assam Rifles
Nagaland Range and also by the Headquarters, Inspector
General Assam A Rifles (North) Jakhama, Nagaland.

€

contdaeee 12/ -
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8. Interim reliefs prayed for ¢

During the pendency of this application the
applicant prays for the follouiﬁg Interim reliefs ¢
| That the transfer order dated 18.1.95 (Annexure-‘;i)
be stayed till final disposal of thls application or to o
pass any other order deem Flt and proper by the Hon'ble
Tribunal, ’
9. ‘The other remedies has been exhausted. There is

nof any other remedy save and except Filing this application

lbefore your Lordshlps for appropriate @& rellef.

210. o That the matter is not pending in any other
Court/Tribunal. )
11 Particulars of the postal Order

Postal Order No. st~ 8 03 882901

Date of Issue $= 31.141995

Issued from | ‘- G.P.DQ,Guuahati

Payable at | ¢~ G.P.0.,Guvahati
12; Details of Index

An index shouing the particulars of docuUments
is enclosed.

13, List of enclosures

As per Index.
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I, Shri Ikram Hussain, Chief Medical Officer,
presently resident of Kohima do hereby declare that
the stétements“made in paragraph'1 to 13 are trus
to my knouledge and I have not suppresséd any material

factse.

_ | - | | /4%, N
Date : 16 %t 0T [%¢‘k .

‘ , . 3
Place ¢ g wonkead 7 Signature
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- No. A.12025/97/72-CHSII Ararvir bk A
: Govtrnment of India . ‘ .
Ministry of Heslth und Fumily Planning : Ce -
(Department of Health) )

Newbelhi,the----c-==== 1972 : \) :
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M MORANDUH
Subjecti- Recruitment to the Genaral Yuty Offieer, Grads Il
, of the Central Health Service. -

LI I 4

On the recommendations ofthe Union Public Servics Commni
ssion the vecratory, Departments of Health & Family Plenning offers
Dr. lkram Hussain an appolintment in the General Duty Officer Gradsall

of the Centrsl Health Service and posts him under the assam fifles
on the following terms and conditions:-

1. The post is temporary and he willbe appointed on an officlating
basis only. He will bs on probatlon for a perlod of two years from
the date of appointment which may be extended or curtailed at the d
descretion of the competent authority. The confirmation will depend
on the officer's relative position in the overallseniority list and
om the avsilibility of a clear vacancy. Failure to complete the peridd
of probastion to the satisfaction of the competent suthority will »
rander him lisbletc be dischurgBd from service at any time witnout
any notice and assining any reasonor be roverted to his substantive
poston which he may ba raotaining a lien. after the satisfactory com
pletion of tue period of his probation, the termination of appointm
ent will be by giving one month's notice on slther side. ™he appold
ing authority, however, resarves the right of terminatiang his serd
vices forthviéb or before the expiration of the stipulsted period
of notice or the un-expired portion thereof.

11, The Scale of pay of the post 1s Rs, 350=-25-500-30-590-2B-30-830
~35-900. The initial pay of such candidates as are in Govt. service

* Wwill be fixed accordimg to rules and of those who are not in Govt.
service will be fixed at the minlmum of the pay scale.

111. Non - practising allounces 1s admissible at the rate of 333 %
of pay subject to a minimum of Rs. 150/ peme.

4iv. Dearness atlew- and otbes sllowancos as aduissible to central
Govte. servants of corresponding status stotioned at the place of &P
duty.

v. Frivate practice of asny kind whatsoever including laboratory
and consultant practice is prohibited.

vi. He/vhe ekei: 1s rejuired o contribute compulsorgly to the GE
Fund in accordance with the rules in force from timse to time.

vii. The uppointment carries with it the liability to sarve in aJny
part of londia or outside. ,

dki. He/ohe 1is reyuired to producs a cartificatt of physical fitn
egs from 8 duly constituted 4gdical Boasrd. .

/1ix. He/one shall, 1f so regquired, be liable to serve in any defenes
garvicae or post connected with the Defence of India for a period of
not less than 4 years including the period spent on troining, 1L any
provided thut (a) he/she shall not be required to serve a3 aforesdd
Sfterthe expliry of ten yesrs from the date of appointment, (b) ha/
She shallnot ordinarylpe be rejuired to serve as aforesald after
attaining the age of 45 years.

x. un sppolntment, he/she will be re%uirad.to tske an oath of allegl

ance .
to the Constitution of lndla or make-a solemn aftirmation to -

contd.
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that effect in the prescribed foru.

/~xl.. He/she 1s required to submit s aeclurstion in the enciosed

-S4/ |

) (P.V.Hariharasankaran) -
\//// Under Secretary to the Govt. of Indis.

nl\o h

~ Copy forwarded to :-

2+« 1ne decr

“form %0 the effect thut:- |

He doas not have more than one wife 1iving or tnaﬁ he‘bavin[

a spouss living.is oot married in any casse 1n which such marriage

is void by ressdnof its taking placs during the life time of subh
spouss. ‘

xil, He/bhe 15 not sntitled to any trosvelling allowence for joim
ing the uppolntment. ;

xiii. Other conditions of service willbe governed by relevant rw
l1gs snd orders thet wye-msy be in force froum time to the,

2. In sadition, tho following concesslons willbe admisﬁible if
posted to » station within the tripal areas of srunschsl Fradesh

" 1. a speclal payat 3s¥sof basic pay subject to the minimum.
of Rg. 125/- p.m. and a maximum of Rs. 250/~ p. E. :

‘ ture
. comodation of a simple typs and simple furni
iiio Fﬁggtgr allowance for 5 months with effect from Novemb

> ' : chal
er st the rate shown at Shillong, end other nlaces of arunac
Prsdesh declared as Winter zones, viz. Bomdila, l‘swang, Sepls, etc

Rs. 750/~ 10% of pay subject to & minimu
(a) Fay dpto Hs o/ m gf Rs? 10/~ aund a magimum of
RS. 25/. ‘

The amount by which pay falls

Rs, 751/
(b) Pay upto Rs v short of Rs. 775/-

3, If ony declsration given or information furmished by him/her
proves to be falls or if he/she us found to have willfully suppre
sseduny msterisl inforwation, he/she willbe liable to removal froiw
service snd such other as Governwent may deam necessary. |

4, Inis Ministry may please be informed within 14 days of the
receipt of this Memorsndum whether or not he/she accepts the offer
on the above terms and conditions, and return the necessary decls
retion. llnay be noted that no request for change 1n the posting
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received by the stipulated dste, it willbe presumed that he/she

is mot 1interested 1n the offer, which will be treated as camcelled
On hearing from him/her, necessary action will betaken for his/her
Medical exsmination etc. o

5. The original ¢ertificate(s) of-----

---------- may please B
be sent immediatgly to this Ministry fof varificstion.

|
|

Lr. lkram Hussaln
Cos.o. I, 8 agsam Rifles
C/0 99a.F,0,

1. Tne Deputy “ecretary( rlesnning& Davelopment), nrunachal Pradsh,
Shillong.
ary, U.F.5.C., New Delhi} with referance to their
f- F-/1091(166)/71-Re ddted 31-1-1972, :
Sd/-
UNDuR SuBRo [aRY,

lettar No.
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NooRe22012/42/86=CHS 11 I

fevornmcnt of India , A N s -
Minlstsy wf Health & Fomily Welfare At i -1y

Nuou Uelhi, duted the B Fubo,1987

Ul
4 , | \4>

The Prasfuunt {5 pleaccd te srdur tho transfer
of Or.lkram Hussain Luniwr fledical Orficer of ths Central
Ho:lth usrvics, at prosent werking unuer the Assam,iifles ,
ts Uolhi A.pinistratien, vuvlhi in public interest vith

b

(P KeNAPUR)
dnJLH Lot rY Tu THL. LuuTe uf xuuln

Imaccicte el fuci,

Te

1. . The Dir cter Lbuuldl, hssum iifles, ,hillcng. It §s
requastud that ur,lkram Huscain, Junisr Medic:l UfPicer ef CHS
nay pleqse be relicved of hiv dutfes {nmuciatsly uith fnstruce
tiens ts cepert for outy te the .scrotovy(Fedical), Uslhd

Administratien(MaPH Deptt, ), B=:haomnath Mary, Uslhi. His charge

rolinguishaent repert in tripliciate muy plquse be eotainud aend
feruvardey. te this viznlstry fer fuither necsasary actisn,

2, The wucrout.ry(ilewical), welhi ~dminist.atien(MikH
Oaptt,), Selhamnath ‘lary, Uolhi=54, It {8 r. questec thsat

Dr. Ikram Hussaln, tenier Meulcal ufiicur may plzase pve ullscod
to join as swan as he roperts fer duty, The char,s ossumptien
repert, ‘in triplicutn, in his respect may pluvase be sutained

- and farwurded te tniu Ministry far furthuer necaessascy dctisn,

=
o> 3y U2elkrum Hussain, Serdar Mudical btficer(CHs),
T RSk kX 13-Aasnm WiTlos, L/a 49 APG,
do. CHS V sactian,
Se Pixra; Aruna #onie

C | (P\’*’é&'
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, covermnent of India Ao W D
N . Grih Mantralayva e
1inistry of Home Af"alrs .

Vahanideshalaya Assal Rifles

Directorate Gen Agsen niflec

ahillong=752011 - 0@
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1.14015/3h~6q/1w-13 INTALEON.

fnder Secr-tary
to the Govt of Tndia

: S
11 Yar 37

 Ministry of Fealth & Tamily Welfare

{Deptt of Health)’
New Delhd '

TPRANGFSR O
QA TICRR _

.......

RAR3TSR 0T DRI TUSCALY, 571
[FR3). 7RO _ASRAlT RI TLRS

P

R ITNICAT

I
{
|

r _ o .
J am directed to refer to your order Vo 4. 22012/42/86-CHS

11 dated 19 Teb 37 on the subdject noted above and to state
that it will not be possivle to relcuse Dr T Tussain without
a sultable relief s the “oyce ig facing acgte shortane of

:'pedical officers. ' .

1

Lo in thié connection it may also be mentioned that out of
218 azonctioned posts of £1g doctors cily 42‘doptors,inc1uding ’ .
8 SMOs are presently hLeld by this Torce. |

'3, Wc have raquesting the pinistry time and egain for
posting of ledicgl Officcrs as per autroriestion tut o
’ |

‘improveuent hws been noticed 30

faTe S . ‘

4. - 7he deficlency of Medical officers for an organisation
located in difficult and renote areas 1a cagusing considersble
health problems to our troops and their fumilies. : »

Se n view o the atove 1t is

-

regretted that rc doctors

can Le Teleused antil relief ig provided.

vours faithfully,

3d/- XX TI XX
(»C Tordolol)
CGQO

' _for pirector Gen ASSad rif

1,040

- Cony to:—

1. 11 Vegolwiw Range (Morth) - Wit

Aasam Rifles, C/0 99 APO

2. . lspﬁssu"7RiLLb,C/oﬁQ'ﬁpb
7. me d2te ,5v¢u@gk[r&¢‘”4)

h ref to thelr letter Yoe.
1.19011/10/87-4 at 10 Teb
77, Yo action 18 veing taken
since tra@sfar of ux Ir 1l
Iussain hes been considered
vy the Ministry vide thelr
order quoted atove.

~ Lﬁfw A;“Kv"‘
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. Government of India ijékfx\ Bt gt\' !
Ministry of "‘Health & '€4s -

»’

New Dalhi, dated the‘1hﬁ%arcﬁ,1988 T
To | |

All Participating Uhits/Organisations
of CHS. '

Subjacts=- Promotion of Senior Medical Officers |
! (R:.3000-4500) to the post of Chief Medical
Officer (R,37N0-5000) of the CHS - Regarding.

Sir, i
‘ I am directed to say that the President is
pleased to pramote the Senior Medical Officers in the
scals of f.3000-4500 of the CHS as mentioned .n the
Annexure to this letter to"the post of Chief fedical
Officer (Rs,3700-5000) of the CHS on an of fici: ting .busis
uith effect from the date they assume charge of the post

" of Chief Mecical Officer in the concerned inssitution/

N
XY
%

Madical Qfficor,

organisation-as indicated .against each,

2, , In the ovsnt of an officer, who 1s promoted,
being . on study-lecave, ‘deputation on foreign assignment,

the promotion will take eoffect from tha date he/she -assumes
ch::gc~of~thr*pcst~cn~cnmpletion“a?“his/hai shad, leave/
return from f{oreign assignment. :

3. In case any officer included in the Annexurc
is or has boen un unauthorised absenco during the post
fiva years, he/uhe may not be promoted to the post of
Chief Medical Officer till a ducision regarding regulari=
sation’ of unauthoriscd absence is taken., The daetails of
such casos miy plecase be reported to this Ministry.

4, 0n promotion to tho poust of Chiuof Madical
Officar, the pay of tne officers shall be fixued in the
scalo of R,3700-5000 under FOR. 22-C,

S. Tho scniority of the Officers will Lo regu-
lited on tho basis of their inter-scweseniority in the
gradd of Sznior Mudical Officers of the CHS op as may-
be doetermincd by thou Government in accoidence vith the
relovant rulus, The list of officers in tho- Fnnoxurae is
not in ardor of seniority list in the post of Senior

o Contd. . u2/u..
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o pgeerit St A copy of this'lptpur mzy nlcase be .ad0

1o,

29

TRt e 2 sxrea, Y

availablae tu the- OffFicors Cﬁnn%rmqﬁ}“ Tiweir
charge rolinaquishoeol roport Lo bhe poet uf Senidwr :
Medical Officer/cssumuiion repurt in the post of Chief
Medical OffFicor (in cuplicate ) moy nlea®s o nhtained
~and forwarund o’ this Ministoy lwl Uyl NeCyusary
action, T S R ‘

Yguyq_ldithfuliy,

SR (PL,K, KAPUF) E
UNODER SECRETARY TO Tt GUVT. OF INOI7

,NO. Ao11014/2/£~_‘cl:§‘.}.1 . | )/

1, - Copy to all Pay uand Accounts Officos,
2,. - The aden. Officor, CGHS, Nou Delhi,
K CunCurhud of ficers through the Haeads of

Office/Dupartment of "Organisation/Institution, In case
they, on promotidh,/ara fosted to P & T or Ministry of
Labour, it is rcquested that thay miy contact the Ministry
of Communication, Department’ of Posts, Necuw Delhi & ﬂ
“ministry'of Labour, Jaisclmer House, Single Storey Hut-|
Smesnto, Map Sinoh Road, Now Delhi roespectively for their!
S posting. s : ' ‘ !

Ministry of Communications (Ueptt, of Posts)
(shri, S, Chadha, Diractor (Staff))

4. ! ’;.
‘New Delhi,

ue., Single

5 Ministry of Labowr, J.i. .00 . »
(Stiri S.S. -

Storay Hutmonts, Man Singh Road, Now Delhi,
Bhalla, undar Suervtary)
6. : CHS.I Suetion,

77.‘ , . CHS,V Scction,
-8, ry ccHs.I/Li Sections,

9, " PH (1&5 Section ‘of the Dto.G.H,S,
Medical (F & é) Sécﬁion of"thalofe.G.HQS.
MM, 3 Admn, I/1I Scction of éhe Dte) G, H.S. |
12.‘ ' ' Estt;fil; Sébtion. i} | ,«,.

}.'/ N
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(P T RAPUR) |
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38l, 0Dr.Viswa Nath prasad
Srivustava
f

cip,Ranchi

382, Pr .T.C.Mi-lik CMLWE ,0rgn
383, Dr.A.K.Awusthi CGHS , Lucknww
381 Dr.S.L1Shanbhad ADHO,Bomb3Y

2gsan. Rifles

(e e N

385, Dr.lkram Hus:ain
—

386, Dr.B.K.Sain3nee CHED

Dr R JM,LHOSD
CGHS ,Madras

387 Dr.K.C.H&lliK
388 Dr.R.Narasimha RAC

389, -Dr.Ripu naman Verma CGHS , LuCKnow

. /"/ . v
A‘\J«(A ¥4 /L N

: . -0 eavees
Rl

It . W

cip,Ranchi
‘CGHS ,Ragpur .
CGHS , Lucknow
ACGHS,Bombay
2elhi Admne
CGHS,Jailpur.

Delhi Admn.
CGHS,Madras.

CGHS , LuCknowe



S S B i LN el o SN e e AW dR & — e LNA aadn - R0 | a . ARL 4L ANL AN

<Dl ~ }&N\m~&9<b\1_ B
From + DUAR OTG: 181L30 UNCLA S *4
T0 : NLR(S) | R-1569 v

Info 1 29 AR

Posting Civ Med Offr (.) Firstly (.) U/M post ing epproved

(¢) Or 3 P Suikia comma CMG 1 At to ARTE and schicl (. 3 .y

Or Somorendra Singh comma M0 3 AR ta 1C AR (., C (., Dr MC Bo:a
cuomma SMO 15 AR Lo 3 AR (., D {.,;, Or lkram Hussain comma CMO
231AH to 13 AR (. sacondly (. Mov olan (,, AlPa (.) all offrs
to-Mov without relisf (,) brova {(.) MoQ to be completea

by 24 Feb 95 (.) thirdly (.} intimate ACR/ICK as applicable (.)

forthly (.) intimgte ETD/CLTA all concerned.(.) Fifthly (.)

;¥z% o
W%;& ) |
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' Dr Ikrasm Hussain } oo AL
A ,

CMO (5G) /* 7 ‘(
29,Asaaq Rifles v %/)
C/0 99 APO

To

1]
The Director General

Hesdquarters Directorate General
Assam Rifles
Shillong=11

{Through Proper Channel) ,

SU3: POSTING OMO -

Respectad Sir,

1 4ith duc respect and humble submission, I beg to lay the
following few lines for your kind considsration and favourable
orders pleass,

2. Sir, 1 have joined this fine force in 1989 frcm the Central

Hoalth Services and sinceo then sorving in different units of this
force under your kind command with entire satisfaction to my

superiors till date and presently as a Chief Medical Officer ($election
Gradd in 29 Assam Rifles,

2, My tenurs of posting &8 under:-

(a) 8 Assam Rifles - Hard #roo- from -19:9 to 1573-with
3n HY vings
{o) T hssem Rifles from 1976 to 1978 (et Zhanjlang-Hord orea)
(c) 15 Assom Rifles from 1978 to 1537-H:zrd arca-—~ith
. Jr. N/ linga
{d) 10 Assam Rifles from 1987 to 1990 -soft area 3n HQ/Wings
(e) 29 Assam Rifles from Dec 1990 till cate —Goft araa.

4, With ref o your Sig A 1569 of 18 Jan 95, I am undnr posting
to 13 Aesam Rifles and to mov by 20 Feb 95,

Se But Sir, 1 desire to put forward soms of my genuine problams
for which your highly estesmad office will kindly consider,

6e Firstly Sir, my three children are college/school going,
prosecuting their studies in Kohima Arts collegeand Little Flowsr
school here with NBSE sylleasbus.

T, Seccndly Sir, 1 myself is a hesrt case and suffered from

2 heart attack in 1987 while | was posted in 10 Assom Rifles o I am
still on regular chackup under Medical Specialist, Na2ga Hospital,
Kohima who ‘has recommended me to stay neamr by a well equippod

hospital tg tackle any event¥alisties.(Medical Cert attached os
Appex «~A ),

8. Thirdly Sir, 1 have not much time left for my rectjiroment
from service, S0 1 intend to construct a dwelling house at

Dimapur
for which neqgotiations are slready started,

.
G

a‘\\\/\; N 000000-002/-
) ;\(
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e, Since my joiring this force in 1969, 1 havy Leen scrvinq,lﬁg
whole heartedly and never been s proeblemn to my superior and

as 20y tws tannuras of service are 1nft for my resiramene

(sbpg; nnuAtion in the yenr 2003), I Repe, 1 deserue At loast

on2 mare tennure where I can extend hettny education it my

children at this crucial 8tnje whan tuey are studvin: in hijher
classes and to plan for futurs settlemeont of my family,

10, Therefore Sir, keeping in vie- of +he fcrgcinc,)fcrvnntly
request your qdojself and benign Aot ~Trity to past At “ny one of
tho unid~r mantiana4 placea where my ehildren can bro*c"uto their
stulien svtisfactorily, and for which rct of veour kindnoasg,

I shell bs ever gratful’ to you,

(a) ARTCRS ~ Dimapur
(b) 26 AR - Dimapur
{€) HI 53AR - Shillong
11, Lastly Sir, In case my pastina ta sne of *ha2 ~tnye mentioned

ploces iz not considored dun to adminintr~s:ive re-nons ny
'reversion to Central Health Sorvices rav kinly be t-ken-oup whieh i
////thc Miniatcy of He-l'h Services, tew Tnrlhj 2arlicat and 1 may
" pletss he lowed to cantinue in *hins hnrttalion till r-vorsinn
to Centrnl Health Services is received from sne Ministr.,

Thanking you in anticipation,

Yours f-ithfully,

’.

Flace 1 29 AW ~ -5 ‘
1. .- ( 9r Ikra< Hissain)
Date 1 23 am. 2l CHC (53)

Encl ¢ 4 (fFour)
Ay 20Dy k3 i~

e "Headyuarters . -
Jirnctnrote Genaral Assam A
(Medical Jranch) I

Shilleng=-11

‘Cogx to |1 -
]

!

Te Hbadquartcrs
Inspector Ganargl Assem Rifles {'orth)
.C/0 99 APO

2. Headquarters -
Najaland Range Assam Rifles (South)
C/0 35 APO

3. A Branch (Irtornol)

4 Office copy
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH 2¢$ GUWAHATI - 5

0.A. 24/95
Dr. Ikram Hussain A ees Applicant
—S=
Union of India & Ors. .ee Raspondants
PRESENT

fHE HON'8LE SHRI G. L. SANGLYINE, MEMBER (ADMN.) .

for the Applicant eve Mre. Je.le Sarkar,
Mre Me Chandao

For the RBSDOndentS- sse Mr S. Ali, Sr.C.G.S OCO



Sd/~ MEMBER (ADMN)

fMemo No.’ ¢ ' Date ¢

Copy for information & nacessary action to 3 -

(1)
(2)
(3)
(4)

(s)
(6)

Or. Ikram Hussain, Chief Medical Officer (S.G.), 29, Assam leles,
Kohima, Nagalande . °
The Secretary, Govt. of India, Deptt. of Health, Ministry of Health &
Family Welfarse, New Delhi.

The Director Gensral, ' Govt. of India, Deptt. 0? Hdalth, Ministry of
Health & Family Welfars, New Delhi,

The Director General,Headquarter of Directorate Gensral, Assam Rifles,
Shillong=793011.

Mr. M. Chanda, Advocate, Gauhati High Court, Guwahati.

Nr. S Ali, Sr-C.G.S.Co, CvoTo’ Gulﬂahati BenCh, Guwahati.

SECTION OFFICER (3)



